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New Delhi: this the.l7 - day of Avgust, 199

HON *8LE MR, S, R, ADIGE M g8 ER( A)
HON'8LE DR.Aa, VEDAVALLI, MmemBER(D)

Wshnu Kanal Bhushan %
§/o of shri Nanoo Rem’y

R0 of y=48, Seal mpur= III, | b

New DBlhi . ,.‘..o-.ﬁ-ppllcmt

(By Adwcata: Shri A,K,Shardwaj)
Brsug
1. Union of India, though
"The Genaral Manager,
Northem Railuwgy?

lugy's | ‘f
Baroda Housaj
Now Dael Wi §

2, The pssistant Personnal 0fficer,

Northem Railway, Divisional 0fficey
Delhi Divisiom, Paharganj,

Now Delhiy . ‘

3« The DiwléRailuay Manager,
Dslhi Dr, DAM OfPice,
Northem Railuay, o .
Pahargenj, New Delhig

4, The pil Mechaical thginesr,
Shri s, C, Chatterjaes,

. |
Dslhi mn., Northem Rail way,y
DM 0frfd cBy

New Delhi, - | .

‘5. The Asstt, Machanical Bhginger,

Delhi pivision, Northern Rail way,

OR Office, Paharganj, -

New Dslhiy L
6. Kailash Chandy ‘!
‘ o Shri Sunder Lal, He S, Wal ay :

Northers Rilwey, pelhi ;PR

New Dalhi J se ¢ ¢ 20 Rasponden ts,

(8y Adwcate: Mrs. Meera Chhibber PBr P vt,
Respondents,” Nons fop official respondents)
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Applicant impuwgns raspondants * actioé__ K |

in not considering him for p romo tion a C& y

Fltter egalnst 50% seniority quota through trage
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allenges respon‘dentsh"
i tten tast

taat as arbitraw 'aad also ch
ctiam\decl armg him failed in the W
dated 3081295 ad not calling him for viva wce

tost held for the seid posté

26 At the outset we note that therms is a

contradiction in reusf'ssought for by spplicants

Relief 8(a) sought for is for p romotion S Cs ¥ }
50¢ seniority quota, but the urittau

Fitter against
test referred to in Relief 8(b) actually rafers to

the 25% talented quotas

3 Respondents held selection for p romo tion %o
the post of C&U Fittar grade under 25% talen ted ' |i

quotas The selection consisted of -written test ;‘ §

and intervieuwd The wri tten test was held of 30.125‘95 |

1

in which applieant sppearady but was unsuccessfule :

‘Hence he was not called for interviewd - ;

|

4, Shri. Bharduaj ssserted that gpplicmt whe “ {
belongs to SC Oommunity was entitled to be judged o
!

by relaxed stsndards in the written test, ond if ': '§
rasponden ts had done So he wuld have clearsd the |
sano and thus have become entitled to be called for
intarvioud Mo rule has been cited in swpport of the |
contenti.dn that spplicent was enti't.léd to be judged |

by relaxed standard in written exsms for pmmotion e

to the post of C& W Fitter under 25% talented quo tay
but relisce was placed on two letters issued by |
respondente dated 15/18.6,94 d 22§12.94 coples
of which are tzken on record relating to relaxed
standards in uritten exams for S&/ ST candidates
in respect of promotion to the post of AS under !

GOCE Schenas

Seo W Pind ourselves unable to extend the . | |

s




‘ saf‘ob] category posts and in the light of the

‘yas succes8ful on the basis of both uritten exam

T4 In the result, the 0A warrants no

- intorferences It is dismissade No watsy

- 3 -

con tents of the aforesaid two circulaﬁ which
speciPically relate to ASMs,to the posts in

4 i
quostion before us namely C&u Fitters in the
absence of sy clear directions pemitting us 0

& 804 Adnittedly the posts of C& U Fittars are

contents of Railway Board's Iétter datad 12412473,
copy of which is token on record such rel axation
is not pemissible in respect of Safety  Categery -

1

posts, v

6. 1In this connection, we nots that epplicent .

has challenged the gppointment of Respondent No:6

as C& W Fitters This challenge falls as Re&pondm;t :

Nos'6 who also happens to belong to SC Community

and vivawes and hence secured his promotion on.
morit. R

( DR.ALVEDAVALLT ) . - ( s.R.a0IGE )
memB ER(I) - MmmBER(A)
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